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The Iouse may stand in siience for
a short while to express il sorrow.

(The Mcmbers then siood in silence
for a short while)

12.02 hrs.

MOTIONS FOR ADJOURNMENT
EscAaPE oF Mie. WarLcoTT

Mr. Speaker: 1 have rcceived nulices
of 17 adjournment motions <and 50
calling-attention-notices.

The first adjournment molicna receiv-
ed in priority of Lme is the vae from
Shri Nath Pai which reads as [uvllows:

“Escapy of Mr. Waleott,- .2 man
wanted by police in conncotion
with the commission by him  of
several offences-—-in a piane [rom
the Safdarjanpg air-port, thus
bringing into rnidicule the whole
apparatus  of security arrange-
ments and giving cause and alarm
in the public mind as lo security
as a whole.”.

I shall ask Shri Nath Pai to miove for
leave of the House.

Shri Nath Pai (Rajapur): I #nink
that the House was taken by surprise,
and perhaps, a iarge number of Mem-
bers were shocked when they read in
the papers that here was a man. . . .

Mr. Speaker: Tke hon. Member has
only to move for leave, under rule 80.

Shri Nath Pai: Under rule €0, may
1 seek the leave of the Housze to move
my adjournment motion, which you
have been kind enough to read out?

Mr. Speaker: Is there any objection
to it? Is there any objection to leave
being grantzd? Is there any objec-
tion?—There is no objection. So,
leave iz granted.

The Minister of Home Affairs (Shri
Nanda): 1 have not had any intima-
tion about it. I think this has been
referred to the Minister of Transport
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who is concerncd, At aay row, a#f
far as T know about it. I can give suca
information as I have . ..

Mr. Speaker: There is no questicn
of giving informalion now [ Thave
asked whether there was any objec-
tion. There was no objection taken.
So, leave has been granted.  Now,
the discussion is to take place; and
it i= only the time that has to be fixed
for the purpose. I would like to know
whether it is convenient for Govern-
ment to have the discussion today or
they would like to have it tomorrow.

Shri Tyagi (Dehra Dun): I had got
up to object, but you did not tuke
notice.

Shri Hari Vishnu Kamath: No, no.
(Interruptions).

Shri Tyagi (Dehra Dun): I had got
the Treasury Benches should always
object. 1 also have got the right to
object and ask for the requisite num-
ber of votes before leave is granteua.

Mr. Speaker: 1 asked thrice and I
did not see even one Member or
hear even once voice,

Shri Tyagi: I got up. (Interrup-
tions), Even so, I rise to a point of
order.

Shri Nath Pai: No.

Mr. Speaker: One thing ought to be
made very clear. So far as leave is
concerned, it has been granted. There
cannot be any point of order so far
as the granting of the leave is ron-
cerned, and there is no other business
before the House for the rresent.

Shri Tyagi: On a point of procedure,
I must have the benefit of your gui-
dance. As far as I know, according to
the rules, leave for an adjournment
motion cannot be granted just becaus:
the Treasury Benches have not object-
ed. There must be the requisite num-
ber of supporters,

Some Hon. Members: No na {Inter-
Tuptions).

Shri Tyagi: I want your guidance.
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Mr. Speaker: Order, order. If the
functions of the Speaker are to  be
taken over by everyone, it would be-
come difficult for me. If he just con-
sults the Rules, he will find that if
objection is taken, then I have to ask
the Members in support lo rise in
their places. When no objection is
taken, 1 have no need :0o ask. That
is the rule. Therefore, I asked thrice,
and nobody said that there was any

Shri Nanda: May I say one thing?..
(Interruptions).

Mr. Speaker: Am | required to

adjourn the Housc?

An Ilon. Member: If you wish.

Mc. Speaker: That slhould not be
taken so iightly by any hon. Member.
That should not be the behaviour of
such responsible persons. They
should conduct themselves in a more
responsible manner.

This leave has been granted. 1t
wouid be taken up at 4 o'clock today.

Shri Nanda: lL.et it be taken up

tomorrow.

I may add that although I was taken
unawares—because the matier had
been relerred to another Ministry—I
personally believe that it is a matter
of sufficient importance to be discus-
sod, and as soon as possible. Let it
be tomorrow.

Shri Hari Vishnu Kamath (Hoshan-
gabad): He nced not argue the mat-
ter.

Mr. Speaker: All right. It is agreed
that it would be taken up at 4 o’clock
tomorrow.

Shri Sham Lal Saraf (Jammu and
Kashmir): May I seek your guidance
on one point? My submission is that
we never knew what was the issue
before the House . . . (Interruptions).

An Hon, Member: He was not atten-
tive.

Shri Sham Lal Saraf: Whether I
agree with the Mover or not, we never
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knew what was the issue sought to be
raised before the House.

Mr. Speaker: Order, order. I have
only to read the motion. I cannot do
anything further. Have I to alert
Members that they should be ready to
do something? That iy not my busi-
ness.

This would be taken up tomorrow
ai 4 o'clock.

Shri D. C. Sharma
How many hours?

(Gurdaspur):

An Hon. Member: 2! hours.

Mr. Speaker: No other adjournment
motion can be taken up today. Only
orne can be taken up on a particular
day.

{1 @ (fa-n7): wee w81eT,
I STERET AT I E

Sbri Indrajit Gupta (Calcutta-South-
West): What about the o.h=r adjourn-
ment motions?

Mr. Speaker: This motion has been
admitted. Whether we discuss it to-
day or tomorfow is another matier.
Onaiy one adjournment can be taken
up on a day and no more.

Shri Mohammad Elias (Howrah): If
one after the other is to be taken up
like this, it will take 17 days for all
of them to be disposed of. Can we
wait like that? Actualiy, the food
situation is very very serious.....

Mr. Speaker: It cannot be taken
up in this manner. If all the 17 are
allowed and no objection taken, it
would have to continue like that.
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Shri Indrajit Gupta: Arc we requir-
ed to give fresh notice again?

Mr. Speaker: No. I have not re-
jected these but kept them in
abeyance. Then there is a Calling
Attention Notice from Shri S. M.
Banerjee, Shri Homi Daji, Shri Bzl-
krishna Wasnik, Shri Ramachandra
Vithal Bade, Shri Brij Raj Singh, Shri
Mohan Swarup, Shri Ram Sewak
Yadav, Shri Kishen Pattanayak, Shri
Dhanna Singh  Gulshan and Shri
Mani Ram Bagri calling the attention
of the Minister of Food and Agricul-
ture to the sugar scarcity, rise in price
of rice and restrictions on inter-State
movement of gur.

Shri S. M. Banerjee (Kanpur): Has
the procedure changed? The proce-
dure is that any Member who is here
will call the attention.

Mr. Speaker: He will kindly listen
to me. There were different notices
and so many of them on the scarcity
of these commodities, or rise in prices
or failure of the Government to check
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prices. I am just asking the Minister
whether he can make a statement.

Shrimati Renu Chakravartty (Bar-
rackpore): Sir, our Party had inoved
an Adjournment Motion on this parti-
cular point. A statement is only made
to list facts and we will know the
facts. But we would like to censure
the Government. If this is allowed
will we be permitted to move the
Adjournment Motion? . . . (Interrup-
tions).

Mr. Speaker: That can be consider-
ed after this is over.

The Deputy Minister of Food and
. Agriculture (Shri A. M. Thomas):
With rcgard to all these Calling At-
tention Notices, I am proposing {o
make a statement on the rice situation,
a statement on the sugar situation and
on gur position also. I shall do so
accor:iing to the time that you allow
me, if you so desire I shall make one
statement tomorrow and arother day-
after-tomorrow ang so on.

Shri Tyagi: Would it be possible for
you to permit two hours debate on it?
It is not only those Members; others

also can participate if it is fixed
like that. Government will also be
benefited.

Mr. Speaker: After the statement is
made tomorrow, we can decide
whether we can have any discussion
or not.

Shri S. M. Banerjee: About the call-
ing attention notice, as far as I can
remember, many of us have tabled
adjournment motions, different ad-
journment motions, one on rice situa-
tion, another on sugar scarcity condi-
tons.

Mr. Speaker: Order, order. I have
answered all those questions.

Shri S. M. Banerjee: We moved the
adjournment motions because we
wanted to censure the Government.
We have heard the statements 80
often.
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Mr. Speaker: Order, order. I have
told the House many times that one
adjournment motion had been admit-
ted; no other can be admitted today. . .
(Interruptions).
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